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sri Brij Kishore singh,
son of Late J.P.8ingh, aged akout
61 years, worked as Ex~Catering
~ Inspector, South Eastern Railway,
_Garden Reach, Eolkata-700 043,
xesid&ng at Plat ¥o.2¢, 2nd Floor,
 249A, motilal Gupta Road, Sodepury
Bazar, Kolkata-‘mol 082.

e e Applica nt

- YRrsus -

1. Union of India, through the
General Manager, seuth Bastern
Rallway, Garden Reach, Kolkata -

700 043.
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2. The Chief Parsonnel officer,
south Eastern Railway, Garden Reach,

Kolkata=700 043.
coe Respordents




CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/01430,2018 Date of Order: 30.11.2018
Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

SHRI BRIJ KISHORE SINGH -VS- S.E. RAILWAY

For the App]lcant(s) M. TK. BlSW&S Gounsel sel ™ .
For the Respondent(s) M. M@B@n%og; hye'lﬁ f’bunsé]-.__ -
o * RDER(L) fle ™
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AK Patnaik, ber Y
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is present in the court and, onm.

M. ng;zpadhyay,

T,
some
%

“(a) An order do “SSuesdirecting™he respondent authorities to
implement the officer order being No. E/CC/Annual
‘Increment/BKS/10 dated 29.1.2010 (Annexure-A/3), 3.10.2013,
24.10.2013 and 19.11.2013 (Annexure A-6 coll.). and to fix the pay
and to grant consequential benefits and thereafter re-fix the pension

properly.

(b) An order do issue directing the respondent authorities to pay
the arrears along with interest as admissible under the rules.
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(c) An order directing the respondents to consider the
representation of the applicant (Annexure-A/7) collectively) within
specific period.

(d) Any other order or orders as to this Hon’ble Tribunal may
deem fit and proper.”

4. Mr. Biswas, Ld: Counsel for the apphcant submitted that the applicant was
R

originally appomted as a: Ca}te%ng.,& anager through Railway Service

1

Commission and got il sequent promotions. 1 k¢ ﬁiglcant' while working

{ 1 4 ) '
under respondent* NGT.3 made ffé‘p‘ resentaffﬁ"msjgzng interalia thé i durmg the
{ /5;6 /9] i N . )
period 1996’*‘(0&2001 he ,;asiposte n urdasdjvision,

Rap, Rhurda &
5 . o R =i e
incr emelﬁér 5 years’ @‘1‘75W3nnum sho“fﬂd"h-

Rs. 6200/*% Rs. 875/-{Bu 1s

s o A 5

of Rs. 5675/- i%. :5531 ay"Rs. 6200/- It has beens; mitte;cz,‘
=3 L

been gwen mcrements agamst the k',asrc pay Rs“'.f_6200/- ahd net’
Ny T ) -

aﬁ e shbuld have

against Rs.

5675/-. Although the pay f.,the apphcant was redu & as amhéésure of penalty

in fact no order of penalty waSwsergﬁ‘*ponil_nmﬁThe apphcant had moved in
O.A. No. 1545 of 2010 before the Hon’ble Tribunal. The said O.A. was
disposed of with a direction upon the respondent authorities to consider and
dispose of the representation of the applicant. On 29.11.2010, the Respondent

No. 4 issued an office order stating inter-alia that the applicant was transferred

"
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~ from KHP Division to Kur Division on 03.06.1999 and at that point of time his
basic pay as indicated in the service sheet was Rs. 6200/- and as such the
penalty of reduction of pay by three. stages was erroneously imposed at Rs.
6200/- to Rs. 5675/— whereas the same should have been reduced from Rs.

6550/~ to Rs. 6025/- On completlon;of«pumshment hlS pay was restored on the

basis of the erroneous orders that&wereﬁs’s“ue'a" ﬁ}l%lmp “smg the penalty The

'r~ o

applicant WaS,ﬂnforﬁﬂfﬁgﬁtﬁé‘t the respondent authorify* has
*i T ‘

. anomahes* of pay

e

ﬁ;‘@ 11 2oq§j;haﬁ$already |

B coamibat A Ui
bem; No~E/CC/Annual&}‘ii’Preme"th S/ i

;; & % it ; F . ‘

; !‘ ’ﬁ*?.}~

D1v151onal Personnel Ofﬁcer/@hakr
M"1j_'~“*‘ \jgi_

Fa

' ventilat-‘ing his {gl};g%nce“’*ti ;

under An%ilexure- GF,
ﬁ*:s, “a *

pending con51deratlo“n the applllcant Srgt 1evan"§3,fn% be ‘fn’ﬁ)
s ﬂ; o bre g

08.02. 20]7

. 5, Having heard Ld. Counsel for the parties, without going into the merit of the
- matter, I dispose of this O.A. by directing Respondent No. 2 to consider the

. representation of the applicant under Annexure-A/7 dated 08.02.2017, if the

S\
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same has been filed and is still pending before him for consideration, and pass a
reasoned and speaking order as per rules and regulations in force within a
period of four weeks from the date of receipt of copy of this order. I also make
it clear that while considering the representation of the applicant, he may be
given a chance of personal hearmg and while deciding his representation
Respondent No.2 shall __keep »ﬁﬁi mlﬁ. %?‘gnevance of, _th-e applicant and

=¥y

‘ersonal hearmg I hope aﬁ,dgh"hst that 1f after such

deposition made durm

consxderatlon tﬁe5 apphcant’ ’ gne anc?ils ou )} Lo be genume 'El%snnecessary
steps may bh’f“ken to grant 1m hepincrementy 1th I a furthe?“?éno X

weeks. [ a]so make lt cl”"ératha

o e iogeid eaas ©

ed of thern™] '
appllcant*WIthm two wel ei:ks; 7

!
M

alr eady been dlSpOS

7. As p'ralye}fqr l-)y‘ e Ld otmsegorth

with paperbook be’ transrm edsto. Respondent N

(A.K Patnaik)
Member(J)
RK/PS



